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QYHTY - 0135—2627612, & Her - dfodoon@gmail.com

o raferd gl IR dEw ﬂdHWFT QENIGH |
L\/) A6—27 (/ 293, QENIG, IQCFH?E* 19, Selrg, 2024
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1 ud dR,
fumfia aifdddadr Sarrgvg g+ favmT,
o W& ek e, 8 feef|

fava— w0 &g eRa R 98 fee # MRTT qof Sde wo— 425 /2023, N @Ry
g™ Jodlo T B T H |
Yt w0 i g afddver 78 faeelt g Wi Siew fAeid—18.04.2024.
HeIGY,
U] [qWAh 110 UlAIeTT & QT [Selich-18.04.2024 JF[UTelT # AER A I &
far mo sy sRa ARadvv g fAeell #§ a1 Al Wl g1 AT a1E (@I1de o425 / 2023)
foRpT QgRIged g W @l dedlc Nuldila sMde- gt i, (Along with Chandrbhaga
river) W ol §U ARMXT d+1 &4 Aisblc el %o 09 7 AT <189 (Control burning) @1 fRidrad
@ g 7 au Rierid § wefid ve Al w0 Afiexr & e weqd fhar T R, & e
R 9 g, dgplc Yo A R I & T 8, i SR enswkien] gy tyi 7
GIRgd fbd w1 ufdeme uz (BrRW daw) & afdRad P S ST IR 2 ol @ &
1. QENIGT 1 WM o acil Ye Ao # o ufeedl (Fire Lines) @ ffgd wavwig @)
YRARed ol &g U0 4o 192212 (Maintenance of Fire Lines) H W& Yool fhar
_é'? -Annual cleaning & burning of fire lines should be given top priority. Hence. it is prescribed
that all the Fire Lines should be cleared of all trees and bushes (lantana & other) and should be
control burnt effectively every year well before the start of the fire season.

2. RNBI—CEIGT U AoMl-24 W g9 9 9Asaar Neterd 9 aR 99 A @ qafy d
IR RI DI dé‘f Ry H Hglegdl S AT G Al Al 1 beld: $Ad gRI bl 14
et 'sTTéW/R' FRC 1 RIGHRT GRT AIURAIE] @ ofidggidr il & fbar MR gy ¥ uadf A 3
o7 AT g¥d AN a8l el &) Udef algial ¢+l e & a1 aeife, drﬁcb“f Uq 4 ullg
YRe Uq ¥iReer @l gfie & off MAfid <@ (Control burning) WU M @1 AFART D)
Preventive technique/ measure e
3. g4 o4 A g8 oyl ol 2 b ard) e Wl girr ol QSN uega @t 1 & i ol
fdel A <181/ %@ (Control burning) @13 @xdid &Y gﬂi:lm 8l Ve & d gfdd dgdlc ¥
b PRI 3 j”rﬂ‘[/'eﬂc & diddl & ol 3y \suﬁ{uﬁ /e9G H qeiga- ke [y
RIT-2 ) & fbIrR gnff @ *ﬁdv?ﬂ‘{ eq A <18/ BalT (Control burning) &R ¥R«
HRAT VR B |

Hd: SWIKIRIR o wshy gRa 3ifdawn ol aygforefa A faumn /e @ iR 9
AT DR BT S Gl |

GEEHDS

W
PRI EG T BEARS
QERIGT 47 YMI, QERIG |




60

wie-27(/20-3(1), el
yfofed—ger o wReie, qaedr yd AN yels, Savwgus, <avigd & SRIIFER Yol v
H99de HRIAIE] B e Ufd | @
-_—
(TR Z7IR)
PR IIRECEIIRCAN
CBRIG g+ W, VTG |




61

BEFORI 'HE HON'BLE NATIONAL GREEN TRIBUNATL,
PRINCIPAL BENCH, NEW DELHI

INDFX
IN
COMPLIANCE AFFIDAVIT

(L behusit o1 | visions! Forest Of%5¢ 7, Dehradun Fores Divics o, Linarskhand)
(kv Compliance 10 the Hon'ble Tribunal s Order dated €41.08.2023 & 09.10. 2023)
IN

O.AL No, 425 OF 2023

Deepika Khan cos e Applicant

> of Uttarakhand & s - Respondents

S No Particulars —f P.Nos. |
o s AR e ———p]
| _—:- -y : I‘:_‘I-__.i_’l.l..‘r..L ¥ \I?{:}':l' ............ - .......:: ........ _..: —

! 3 ANNENLURE-1 Copy 0! the letter dated | 4 |
S NS Cul itk SRR | FR O s s e i)
4 ANNEXURE-2 Copy of the ¢ \p!.m"!urn oy .‘
from SPO Rishikesh (Court case inchurge) o
3 ANNEXURE-3 Copy of the relevint pages] .~
! vl the Working Man
% CANNEXURES Cupy of the colevas L '
| portion of the tabl .:Ii‘»\urknr‘la\al‘n Vi |
i 6. \\\l \l RE-5 | Oy of the - Tahle 19 4 of | _;T_ Ve m
he Working Plan | AT -S|

Dited: 12001202
Rahul Verma
Add. Advocate General

2 | A
VY AT A oy 31 F it arsik -
ernment of | ‘ttarsk hand
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noted appheaton, as such e 15 tully conversant with the facts of the
case

\.

Phat at the very first and foremost, the de cponent tenders his sincere and

Fad

unconditional upoiogy before this Hon'ble Tribunal for an inadyedent
non-compliance of the dirgctions, passed by this Hon ble Tribunal vide
its order dated 01.08 2023, for the reasons stated in the succeeding
paras of the present affida it

.o That on GFLBE 2623, after the course of hearing in the present matter,
this Hon'ble Tribunul wus pleased o pass certain dircctions and dicect
the deponent 1o look into the grievances ol the applicant and w file 4
tactual and action taken report thereon. The relevant paras of the said
Order dated 0] 08 2023 gre bemg uuoted here for kind perusal of this

Haon bie T'ribunal

4 in view of the averments made in the application. we consider
Jactua! verification and mhrgg of remedial action by Divistonal quesf
Officer Dehradun (0 be exsential and accordinglv. Divisional Forest
Officer. Dehradun i« divecred to fook o shie grievances made by the
ﬁ”’nﬂ%ﬁm applicant in e application,  verify e factual  position,  take
j} appropriste Gotion against the violatars Jor past vialations, e
\,ba,rﬁr!rn,r‘r wate anstructions and take such other remedial measwres as may

Eﬁﬁ Q”?Gr[ * 3 L CorsTdered Ly FIFCHLEE int :JLHHULHJLL “uuﬁ O

‘TJ_'.
: = 3. Fatucl and 431 L 2n0rt mis hi-esiti
5012071 §“ 3. Factual and Action taken Report may be submitted within crie neonth

X by e-mail ar judi; st e i predeeabily in the form af seurchiahle
POF'OCR Supported POF and not in the form of fmege POF

I'he deponent had come to know about the ahove mentioned
Order on 18082623 through a letter issued bv Additional Principal
Cluel Consenvatar ot Fopest tEaviroament). Dehradun. The deponent,
considermg the same s nuportant and i the comphance of the above
suid Order. the <aid letter was sent and marked to Sub-Divisional

officer. Rishikesh (Court Case In-charee) as well as the oflicer having
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Jurisdiction over the said ares on 22.08.2023 for preparation of detailed

factual and action taken report.

That on 09102023, Divisional Forest Officer, Upper Yamuna
[hvision. Barkot mformed sbout the heanng 0 the above-mentinned
case which was scheduled an the same day. The counsel for the state of
Uitarskhand  hwl mistakenly informed the DFO Upper  Yamuna
Pivision. Barkot while the matter was refated to Barkot Range of

Dehradun Forest Divicion

that as soon ax the matier came into cognizance, same dav. the
compliance report was e-mailed to Hon'ble NGT at 06:14 p.m. and
explanation was called from SDO Rishikesh Nodal court cell for delay

m filing the complance report. The letter 15 annexed and marked as

ANNEXURE-1,

That the SDO. Rishikesh in her explanation submitted on 13th Cctober
2023 has stated that due to engagement i other works of the Forest

Departiment, she somehow missed o prepare the response and this s

st # the first time this Kind of negligencee hus been done by her in any such
| = important matier Explanation letter of SDO Rishikesh (Count Case
# ;EJ _ 5k i ; ;
27 7 Incharge} is annexed with this letter as ANNEXURE-2.
s
7. Ttas humbly submitied that undersigned is a responsible Government

servant having highest regards for the Hon'ble NGT and orders passed
by it the undersigned cannot even imagine to flout or to disobey the
orders passed by this Hon'ble Tribunal He has alwavs made his

singerest etforts to carry out the orders passed by this Hoa'ble Tribunal

and shall also carry out the samic w future as well,
..-/
t o
,‘““’i"f‘_,.
.\ \
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The comphance report was e-mailed on the same day of hearing

hearing te, on U9 102023 at 6:14 pm. while the order dated

23 was received via e-matl on 12.10.2023.

s 10 210

FACTUAL VERIFICATION AND ACTION TARKEN REPORT

Ms. Deepika Khari, an active volunteer of Taoveda NGO, has in her

complaint informed that during her travel she had observed fire in

Range and reported the same on helphline no. 112 dcomplant ne
FI68120). Her complaint was not entertained by the local police. She
had requested the local forest stafl o stop the same but she was

informed by them that this fire is necessary and 18 known as “control

hurmnine™

It is most respectfully submitted that the complainant had complaint
about the said “forest lire” which s actually known as “control
burnme” The process of control burmimg is an age-old practice which is

pertormed by torest department during or before the onset of fire

season in order o remove the dey feaves/grasses (organic matter) which

- act as tuel in case ol accidental/intentional lire incidents.

As per the current Working Plan of Dehradun Torest Division. in
Chapter 19-The Forest Fire Protection (¢ Ierlapping) Working Circle.
prescriptions have been given for management of Forest Fire. In para

- f ™ ' Sl ‘e
i

192212 (Maintenance of Fire Linesh. it is clearly mentioned that,
“Anoual cleaming & buming of fire hines should be given top
priority . Hence it is preseribed that all the fire lines should be cleared

of all trees (0f any species and any diameter ¢lass) and bushes (1 antana

%

i
=
e %

N
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& athersi and should be control burnt effectively everv vear well

before the stan of tire season.” ANNEXURE-3.

JIn table no. 19.9.4 of the working plan. list of important roads, which

work as fire bine has been presenbed and Dehradun-Rishikesh NH-24

has been enhisted as lire line a1 serial no. 2 ANNEXLURE-4.

Ihe same “control buming”™ as preseribed in the working plan was
being carmmed out by field saff of Barkot Range under their
n the said date in Samkot Compartment number-9

: e T | iy el
SUPCTY 151 &

i “t ¥ 9 TN | | o o | g P . oafd 5ma o P y e b e
'.i'ilt‘ll';: e L iji-f-kl.ll}‘l‘\lﬂ.li-\u."s'.--. I.._._. “"“.' ad_;.n.n-?}t 5§ [ ?'!J.ilt!!.:."'!;..‘;_'.i

River) which the complainant has referred to as “forest fire™

14.As per the current Working Plan of Dehradun Forest Division. i para

no. 96, on the basis of previous 200 vears fire incidences records and
field observitions, the forest arcas of the division have been
categonised into three zones ;Ec;.ﬂcndmg on the degree of sensitivity 1o
forest fire. The above said area has been prescribed in Zone 11 in which
danger of fire hazard stignificant and due to proximity. there arg
abways chances of fire spreading 1o these areas. Table 194 of the
warking plan in which Sainkot-9 has been grouped in Zone 11 is

annexed as ANNEXURE-S,

At 1s also submutted that control Purning is an essential practice that

should be carried out in order ta prevent spread of fire o forest areas. [t
Is adso submitted thy Debradun-Rishikesh Mighway (NH-24) is 1 very
pusy highwas und risk of accidental intentional forest fire is very high

In case the control burning is not ‘carried out, the risk of forest fire

mereases manifold and the damage caused due to forest fire will alsao

11 6 8 wl LT 5 ?‘f??.::i:j'!,f LTS i?','-;:\,"-_lhl.:!'-.k.”\"'_ --‘\_'ign{jf'}gg]}{}, and us far as
)
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farestry point of view is concerned, control buming is an essentiul

'] . g . apyt i - g R P 3 i { ¢ ¥ 3 ~ 1
areventive SChnidue medsure tor prevention of flora and fauna, which,

i ahsence of control buming, sufler very high loss due to forest fire
e idenis
16, That the deponcnt o o responsible government servamt having highest
regards for the Hon'ble Law Count’s and orders passed by them. The
deponent canpms v anaging o Pout or o Jisobey the orders pass ~d
by this Hon'ble Uribunal. He has always made his sincerest efforts o
carry out the orders passed by this Hon'ble Tribunal in its letter and
spirit and alse shall carry out in future as well
1, the above named deponent. do hereby verify that the contents of Para
nos. B at this affidavit are true w my personal
knowledge. those of Paranos. _ _ ofths affidavit are
based on records, those of Pars nos. of ts affidavit

are as per the  legal advice received and those of Para  nos.
. of this affidavil are as per the intformation received
which all | believe o be true. That no part of this alfidavit is false and
nothing material has been concealed
drw- e A
X
So help me God o DEP’()NLNT

I, Sparsh  Kala, Sub-Dwvistonal officer, Rishikesh, Dehmdun,

{tarakband, do hereby dentity the deponent whe has produced the records

45"""-:':“"“” of the case betore me and | am sausiied that he 15 the same p-‘”.ug}é’gm

. |

SO AR N TN
- L ..' — \ ‘-W-’J"} ',“._‘»

| s A ) _
i " IR EH SN 3\ i St i
o e Mmf,m E - i IDENTIFIER
: Q- Dmmmew | .',.i_r E

a ”-Mm“‘ b | li b |.,_ \5 ¥

LT

»&rﬁéﬂ'&‘l“h . -
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Solermnly affirmed before me today. the !?\_-“ day of Januury, 2024
at 0557 ampm by the deponent who has been identified by the aforesaid
person

| have satisfied myself by examiming the deponent thal he has
understood the contents of tis affidavit. which have been read over and

explained to him

OATH COMMISSIONERNOTARY

g
“.,
I'i 1 .
\ SR. No 4% N
FRBEEE b My
i r‘
' . . Qate»;"--quuﬂuna--4.'—-135;-.«.-»l

e ..." v This & ‘«I:? ¢ SV -;pgmp Oy
o e P N e
Ao S sl g Ly S tia by bla '[:{’ .

& Denraaumyiny i Y ke
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r " ’i\ 'I. i : TR nalb

-y Y

Virender Singn
sgvocatn § Notwy, Defwadir




re

68

’ BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH.NEW DELHI

COMPLIANCE -\FHD-‘\\’IT
(On behall of Divisional Forest Officer. Debradun Forest Division, Uttarakhand)

il

{In Compliance 1w the Hon'l !e Lribunal™s Order dated ULLUS 2023 & 09.10.2023)
(S

O.A. No. 425 OF 2023

Deepika Khan G Applicant

Voersus

State of U P

State of Uttarakhand & Oks ....--Respondents

Allidavit of Nitish Mani Tripathi

(140 {Malel, aged about 44 years, S'o

o ‘VJREHMSW{;H * She AL K. Tripathi, presently posted
4
%&‘Nﬁg% wwi"t_ as  Dhvisonal  Forest  (Mticer,

-1 ﬁlg,“ﬂ'ds ! }f§w2- }l
{)':; Dehradun I orest Division,
AK?‘ & Dehradun, Untarakhand.
“"‘*—«._v, =
(Deponent)

. the ubove named deponent. do herehy solemnly affirm and state on

s,

e A k Py o [ e et I R st 1y ¥ e L | 5 < o,
}fl«%\ That the ceponent s presenthy posted as Divisional Forest Officer.
& \

ﬁf;* ‘Vlﬁﬁffu A BIMGH, K '-@'PChrlﬁdHﬂ Forest: Division,  Dehradun,  Uttarakhand, thoush  the
5 '\i v L -
16 :

d " g ' . y iy - '
ot Dok Advicate = Bpplicant has nol been arrayed as a Respondent but the Hon'ble
D N el .’

,“'4-"*.ﬁﬁg‘m‘:i‘-“”i?ﬂg’_ > 4"5" bunal vide s Order dated 01.08.2023 and 09.102 023, had directed

N the deponent o 1ile the fuctua!l and Action laken Repant in the above
'. \ -
;..V,r‘
‘;\' \
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BEFORI THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

INDEN
N

COMPLIANCE AFFIDAVIT

(Una behalt of Davisionat Forest Officer, Dehradun Forest Division, Uttarakhand)
tn Compliance 1w the Hon'ble Tribunal™s Order dated DF0R.2023 & 09.10.2023)

N
O.AL No, 425 OF 2023

D&‘C;ﬁjk;i K har _A___,Appﬁca_r;g

: 5
.l. 'Ib." .\{j“

...Respondents

8, No, Particulars P Nos ]

l. i!‘i-;fa.'\z

2
2 NMise Application for wanving ofl the cost :, B
. 5 L S e S f ‘__#_ .....
MHidavit in support of the Application f C~é
Dated: 12071204

Rahul Verma
Add. Advocate General
Government of Uitarakhand




w\

‘ Jrder dated 0108 2023 are being quoted here for kind perusal of this
Wk&iﬂﬁﬁ SWGH w0
f‘“_t‘ : —J]U'l bie Tribuna!

@”“”9\
7
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BEFTORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

VHSCLANEOUS APPLICATION
(Cn behall of Dovisional Torest Officer, Dehradun Forest Divisian, Uttarak hand)
IN
(LA, No, 425 OF 2023

Deepika Khan o oo Applicant
v CTSUS

SMatent i B

ﬁ'-.‘i';'._‘ l:g ttal »“E ve bIFs I\‘f.‘\pw?hj".‘ﬂfh

APPLICATION ON BEHALF OF THE DIVISIONAL FOREST
OFFICER, DEHRADUN FOREST DIVISION,
SEEKING WAIVER OF THE COST, IMPOSED ON 09,10.2023

Lo That the applicant is presently posted as Divisional Forest Officer,
Dehradun Forest Division, Uttarakhand, though he has not been
arrayed us a respondent in the above noted application but vide Order
dated U1 UK 2005 ang 09102023, tius Hon'ble Iribunal has directed
the applicamt 1o file the factual and acnon taken repart n the presemnt

P oy P : Ey e et ve-enbs 34 - s v
PRALCT, 3% sUen be s fully conveérsant with the tacts of the case

2. That on 01.08.2023, atter the course of hearing in the present matter,
this Hon'ble Tribuna! was pleased to pass certain directions and direct

the e ponent 1o look into the grievances of the apphicant and 1o file a

O? /i;\ factual and action taken report thereon. The relevant paras of the said

{j Ji
=/

»
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4 Inm view of tie avermenis made in the application, we consider
Jactual verification and taking of remedial action by Divisional F arest
ff,?,j‘_}f‘ig-,y..r' Ldehiradun (o be essential amd s.-'u.';.u'.i:ug.l’_L. Onvisional Forest
Officer. Dehraddun v divected to look inte the grievances made by the
applicant e application, verify  the factual  position,  take
approprialy aclion aeainst e violators Sfov past vielations issue
appropriute instrutions and take such other remedial measures as may

Z‘lsi'" CORNSLFErea appvorrighe 1 aoeordoricd with s

3. Factual and Action taken Report may be submitted within one month
by e-mail @t jucdicsrl-ngt@ gov.in preferably in the form of searchable
PDF OQUR Supported POEF and not in the form of Image PDF"

the deponent had come w know about the above mentioned
Order en 18082023 through a letter ssued by Additonal Principal
Chief Conservator of Forest (Environment). Dehradun. The deponent,
considering the sume as important and n the comphance of the above
said Order. the swund letter was sent and marked 10 Sub-Divisional
officer, Rishikesh (Court Case [n-churge ) as well as the officer having
Junisdiction over the said area on 22.08.2023 for preparation of detailed

factual and action 1eken repor.

b

That on 09 102023, Divisional Forest Officer. Upper Yamung

Division, Barkat informed shout the hearing in the above-mentioned

case which was scheduled on the same day. The counsel for the state of

Urtarakhand - il mostakeniy informed  the DEO Upper Yumuna

S, Division. Barkot while the matter was related to Barkot Range of
’;Tf-::‘vx _

Ao },- S Dehradun Forest Division.

e %

#riiThat as soon the fact of non-filing of the factual and action taken report

1.5 &5 4 came into o gnisance of the depanent. on the same day. the compliance

L g
i

v o
: oA '}

{f":’? report was cematled 1w the Hon'ble NGT at 06:14 PM. and

simultancously an explanation was also called from the Sub-Divistonal



officer. Rishihesh Nodal court cell tor delay in filing the compliance

report.

5. That since, the comphance affidavit was emailed at the evening of
09, 10,2023, therelore, the same was not on record while the matter was
being heard m the moming hours. Due w the same. this Hon'ble
Tribunal got exisperated for non-compliiance of its earlier Order dated
01082023 and imposed a cost of Rs. 23,008 - on the applicant. The

non-complignee was caused in madvertert and undeliberate manner,

6. It s o sincere and humble request 1o Hon'ble NGT that the fine
imposed vide the order dated 12.10.2023 in OA number 425/2023 may
kindly be revoked. The delay  which  happened  was oty
urintentional. On behalf of SDO Rishikesh/Nodal court cell and mjé
office stull. | tender unconditional apoiogy. We will ensure that there
will be no peglieence in future regarding mateers related to the Hon'ble

Tribunal.

7. That the apphicant 1« Government servant and is bound to comply the

Orders passed by the Honhle Couns as well as this Honble Tribunal,

8§ That the non-comphiance of the Order dated 01.08.2023 was not 8

wilful or deliberare bur due to the reasons stuted above.

It is therelore, most respectfully praved 1o this Hon ble Tribunal may
iy be pleased 1o allow the present application and waive off the cost of
23.000 - imposed by this Hon'ble Tribunal for non-compliance of the
rder dared i1 08 7073 10 the mnterest of iustive |

DATED: 304 2004 -
PLACE: PEmbi vy — APPLICANT

Cyrd
.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
AFFIDAVIT
IN
“kﬂ‘x{ l \’\H-]l ".PI’I ICATION
(U behalt o [ s f sl D fGcer, Dehradun § orese Mutsson, Lttarakhand)
I~
0.A. No. 425 OF 2023
Deepika Khoe: Applicant
Versus
State of U.P
State of Uttarakhand & Ors ... Respondents
AFFIDANVIT
Affidavit of Niish Muni Tripathi (Male), aged about 44 vears, 8/0 Sh. AL K
Tripathi, presently posted as Divisional Forest Otlicer, Dehradun Forest
5, Division. Utaeukhand

(Deponent)

SEAE Bamed deponent. do hereby solemnly affirm and state on

un the applicant in the accompanying application and as such
fully aciquainted with the facts and circumstances ol this case und

competent to swear this affidavit,

b

That the full facis und circumstances have been narrated in the
accompanying apphication which was drafied by the counsel under my

instructions which are true and correct to the best of Y .K;Hiim'ledg;;
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- /
\\ﬂ % : ¥ b . F.3
" I, the above numed deponent, do hereby verify that the contents of
Para nos. i of this atlidavit are true to nn
personul knowledge, thivie of Para nos. s AT -

this affidet  are  hased  on records,  these of Para  nos.

_ ot'this affidavit are as per the legal advice

received, those of Para nos. _ofthis affidavit are

as per the nformation received which all | believe 1o be true. That no pant of
this affidav it i= false and nothing material has been concealed.
] [
Wb -
\I I.
AL
So help me God e "f)EPUNENT
L Sparsh Kals. Sub-Divisional  officer, Forest Department,
Uttarakhivd . Dichracun. do heren identsty the deponent who has produced

the records of the case before me and | am satisfied that he is the same

person as alieged. s "

IDENTIFIER

Selemnly affirmed belore me 1odav, the {_ri day of January 2024,

8t 05 %1 ampm b the deponent whe has been identificd the
L*

aforesaid person.

I have satisticd myself by examuning the deponent that he has

understood the contents of this affidavit which have been read over and

L S R

OATH COMMISSIONER'NOTARY

L Wil W
1 | ehn .‘*fl 1< j ? QF’ he pxe mp U"

J' T
who 15 rumrh.fn-g by SIn A e

':Dmﬂl.? A ‘?ﬁ‘“ Sl Kf* f‘i{) 4
}_i : ,ﬁl\gt\‘)ﬂ «L'Ui L&



